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think over this matter. If all of them 
stay here permanently, the entire 
Tndia will be in Delhi. Maybe it is 

human problem, but it cannot bt! 
.lckled in the Question Hour. 

Shri Tyagi: Was it the Corpora-
;on's responsibility or directly the 

responsibility of the Home Ministry? 
Let 'us at least know who is responsi-
ble for it. 

Hr. Speaker: He will know next 
time; not now. Next question. 
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Mr. Speaker: The hon. Member 
says that it might have been 4 at that 
time but while counting the Return-
ing Officer found 186 incomplete 
ballot papers. First of all. is that 
correct? 

Shri Rajamavis: Yes. Sir. One of 
the polling officers detected the mis-
take. It was not detected at the other 
polling stations. 

Mr. Speaker: Whoever might have 
detected it, was it 186? 

Shri Rajamavis: Yes, it was 186. 

Mr. Speaker: The hon. Member now 
alleges that it is not 186 but 20,000. 

Shri Rajamavis: This is the only 
complaint which has come to the 
notice of the Election Commission. 
An enquiry is being made. These, 
ballot papers were printed at the 
Governnient Press in Lucknow. So 
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far as we have been able to ascertaiD, 
the proofs were correct and this mis-
take has occurred after that. The 
enquiry is proceeding and is not yet 
complete. 

Shri Tyagi: How could the election 
be valid under the circumst3r.c~s! 
When the name of the candidate ll;;c:! 
ia missing, or his election symbol, i3 
missing, how could l!:e c.~r;~:l _" 
held valid? 

Mr. Speaker: We are going at a 
tangent. The hon. Minister agrees 
with the Election Commissioner, who 
said that after all only four papers 
were found not to contain the election 
symbols and even though later on 
the Returning Officer declared that 
there were 186 such papers, whether 
it is 4 or 186, it is much less than 
3000 which is the difference and, 
therefore, it does not materially 
affect the result of the elections. Now 
the han. Member says that 20,000 
ballot papers were printed like that 
and if they have been printed they 
must have been put into some boxes. 
Of course, if they have not been put 
into the boxes, it would not aftect 
the election. 

Shri Braj Raj Singh: The hon. 
l4inister never says that such papers 
were not used. He only says these 
were detected. There might have 
been some others also. 

Mr. Speaker: This cannot go on 
like this. The hon. Member is not 
Sarvathra. Every candidate has got 
his own agent at the time of count-
ing. 

Shri Braj Raj Singh: No, Sir. 

Mr. Speaker: I cannot understand 
what this "No, Sir" is. If the candi-
date is indifferent and does not care 
to have his agent, let him take the 
responsibility and suffer. Now, so far 
as the facts are concerned, only four 
were detected at the time when they 
were issued. Later on, at the time 
of counting, 186 papers were detected. 
Beyond that, even if they have been 
issued, they have not been put into 

the ballot boxes. Therefore, they 
have not affected, or will not aftect, 
any election. Now, for the future this 
may be taken into account. The 
question hour is over. 
12 hrs. 

Shri Tyagi: This is a serious 
matter. The foundation of democracy 
is voting. 

Mr. Speaker: I know all that is true. 
Now the question hour is over. 

Shri Prakash Vir Shastri: On. 
point of order. 

Mr. Speaker: What is the point of 
order? 
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Mr. Speaker: A point of order 

mould not be such a long statement. 
The POint of order is quite clear. 11 
the number is 4 or 186, it is not such 
a 'big one when compared to the 
difference of 3,000 votes to necessi-
tate an enquiry. Further, if any 
candidate has been affected b;9' these 
incomplete ballot papers, there is the 
tribunal which can go into the ques-
tion. What is the meaning of my 
accepting or the House accepting the 
statement of the hon. Member that 
there were one lakh such papers and 
so on? I think the statement. we 
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make must be more respons~ble. There 
is no point of order. . 

RE: Q. No. 286 
Shri A. K. Gopalan: In reply to my 

question it was stated that the ques-
tion has been transferred to the 
Minister of Planning, as it relates to 
the Kerala Agrarian Reforms Act. I 
think that is not correct. I put the 
question to the Minister of Home 
Affairs, because the question is not 
about the Kerala Reforms Act but 
whether "the Government of Kerala 
have approached the Government of 
India for amending the Constitution". 
So, it refers to the amendment of the 
Constitution, which is the responsi-
bility of the Home Ministry. 

Mr. Speaker: The contention of the 
hon. Member is, irrespective of whe-
ther it is the responsibility of one 
depa~ent or another, it is a ques-
tion of amendment of the Constitu-
tion. 

Sbrl Datar: The principles· and the 
policy of the Kerala Agrarian Re-
forms Act were considered in consul-
tation with the Planning CommissiOn. 
Certain provisions of this Act have 
been held to be ultra oires by the 
Supreme Court, and therefore, the 
Kerala Government have addreased 
a communication to the Government 
of India. Now the Planning Com-
mission is the body which is compe-
tent to consider this question. The 
"question of amending the Constitu-
tion will arise subsequently. 

Mr. Speaker: The Planning COm-
mission is not the authority here. 
Whoever might be the hon. MIn_. 
lOme hon. Minister must have res-
ponsibility for the Planning Com-
mission. 

Shrl Datar: It is the hon. Minister 
of Planning. He is a member of the 
Government of India. 

Mr. Speaker: He says that he has 
referred it to the hon. Minister of 
A~;cultuTe and not to the Minister 
of Planning. 

Shri Datar: The Planning Com-
mission deals with all subjects includ-
ing agriculture. 

Shri A. K. GopalaR: I have no 
objection to that. I only want to ~ 
that about my addressing the ques-
tion to the hon. Home Minister you, 
Sir, made a remark saying that hon. 
Members should address the questio. 
properly and that the hon. Minister 
only helped me. The POint is that 
when it is a question of amendinl 
the Constitution the Kerala Govem-
ment has to approach the Home 
Ministry. The Home Ministry may 
take the information from the Plann-
ing Commission and know about It. 
So, my addressing the questi~n to the 
hon. Minister is correct. You said 
that he was only helping me. It Is 
not helping me. 

Sbrl Datar: The Home Minist1'7 
does not come into the picture in this 
case. After a Bill has been passed 
by the local legislature if the Gover-
nor reserves it for the assent of the 
President, the Home Ministry deals 
with the matter and advises the 
President. Here what has happened 
is that the Kerala Agrarian Reforms 
Act had been passed into law. It wu 
then partly set aside, or its provisiona 
were declared ultra "ires by Supreme 
Court. Therefore this is a. sullae-
quent matter. 

8hrl A. K. Gopa1aa: AU ~t 
knew when I g,ave notice of the qua-
tlon. 

Mr. Speaker: The hon. Member 
takes exception to my having stated 
that II the hon. Member addressed it 
t:I the Ministry of Home Affairs an:! 
If it did not belong to thl!ll\. they s~nt 
It to the proper Ministry. Thp'y have 
done so and it will come up tomorrow. 
Of course, in such nice matters hon. 
Members will also try to find out and 
give two notices, one to the Planning 
Cnmmissioo and the o+her to th .. Home 
Mimstry. We will evolve some su_:h 
prl1ctice. The hon. Member need :lot 
feel that there is any attack against 
his character or capacity. He made 
an honest attempt to address the ques-
tion c01'1"Pctly. He thou~ht that the 
Home Ministry generally dealt with 
amendments to the Constitution. The 
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hon. Home Minister says that it must 
go to the Planning Commission. There 
is no harm. It will certainly be taken 
up tomorrow. Even if it is late I 
will allow it to be taken up as early 
as poasible. 

BE: SBOBT NOTICE QUESTION ~O. 3. 

Mr. Speaker: Shri Morarka: He is 
110t here. 

WRITTEN ANSWERS TO QUES-
TIONS 

NlIDJDllti RefineI)' 

*275. Shrl P. C. Bo~: Will the 
Minister of Steel, MiDes BDd he! be 
pleased to state: 

(a) whether it is a fact that the 
Nunmati refinery has gone into pro-
duction; . 

(b) if so, w'hen and what is the 
total amount of crude oil refined at 
the refinery so far; and 

(c) whether it is now working at 
its full capacity and what is the 
production capacity installed there? 

The Minister of MlDes BDd on 
(Shrl JL D. Malavlya): (a) and (b). 
Trial production has commenced from 
26th December, 1961. About 67,000 
tons were processed upto 28th Febru-
ary, 1962. 

(c) The refine!)' is not yet working 
to full capacity. The installed capa-
city is 0 '75 million tons per 1IJUlum. 

IDdJaD Soldielll In CoDp 

-276. ( Shrl D. C. Sharma: l Shrl P. C. Borooah: 

Will the Minister of Defeaee be 
pleased to state: 

(a) the number of Indian soldiers 
serving at present in Congo under 
the U.N. Command and those k.illed 
or wounded so far; 

(b) the number of wounded who 
have been repatriated and who are 

being treated at the U.N. Hospital in 
Leopoldville; 

(c) whether any other personnel 
have been sent there in place of 
those who died in the operation; and 

(d) if so, the details thereof? 

The Deputy Mblister of Defelice 
(Shri Raghuramalah): (a) The num-
ber of Indian Armed Forces personnel 
serving in Congo under U.N. Com-
mand before the recent turn-over com-
menced was 5,803. 15 of our person-
nel have been killed and 83 wounded 
in action in Congo. 

(b) 44 of the wounded personnel 
were repatriated to India. None of 
the wounded is at present receiving 
treatment at the U.N. Hospital in 
Leopoldville. 

(C) and (d). 2 officers, 3 JCOs. and 
39 Other Ranks have been despatched 
to Congo as replacement of casualities. 

on ~loratiOD in Assam 

-2M. Shrl Morarka: Will the Min-
ister of Steel, Mines BDd hel be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment is considering a proposal to 
enter into some sort of drilling con-
tract with some foreign firms for the 
expeditioUs oil exploration in Assam; 
and 

(b) if so, with what results? 

TIle MlDistO!r vi. Mines BDd on 
(Shrl JL D. Malaviya): (a) The Gov-
ernment have entered into an Agre!!-
ment with Ente Nazionale Idrocarburi 
(1!!NI), Italy, which, intef'-alia, in-
cludes a scheme for contract drilling 
in Assam under the supervision of the 
Oil and Natural Gas Commission. 

(b) Drilling under the Contrsct has 
not yet commenced and details are 
being worked out. 

Fire in Karasia Mines 

*2'15. Shr! T. B. Vittal Rao: Will t"n 
Minister of Steel, Mines and Fuel be 
pleased to state: 




